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THE APPROPRIATION
BILL, 1971—contd.

DR. (MRS.) MANGLADEVI TAL WAR
(Rijasthan) : Mr. Deputy Chair man, Sir,
among the millions of lefuge that have come
fiom Bangla Desh to the eastern part of our
country, I would like to draw your kind
attention to one section of that population, that
is, the children. Sir, this is the most tragic event
or the tragedy of the century. There is no doubt
that the children have suffered most and most
harm has come to them in different ways. One
can only judge the true state ol affairs when
one lias to go to the hospitals or see some cases
that are not so much in the camps but outside
the camps. Recently to find out the true
conditions of the nutrition or the stat' of health
and their requirement, a team of experts had
gone there to find out the facts there. Out of the
seven districts this team had gone to six of
them. They were all situated in West Bengal. [
may say, Sir, that the people who arc in Tripura
are much better off than the other stream that is
coming to West Bengal, and they found that the
state of nutrition was in a

very severe condition. Out of 2 5 million
children that are in the camps or that are

in India, 5-7 lakhs suffer from very severe
malnutrition.

(No. a)

Sir, malnutrition is caused from different
kinds of acute infections, diseases and different
kinds of acute infections, diseases and different
kinds of physical and mental trouble.

Therefore, the sum of Rs. 60 crores that has
been earmarked for relief to the refugees is not
enough. Most of it must have been spent long
ago. Much more is required. In this
expenditure that in done for the refugees, I
would urge upon the Government to set up a
cell for children, because unless the findings of
this team of experts are followed up, unless
there is. a cell from where they can guide the
nutrition programme, the feeding programme
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*nd other treatment for them, these children
are going to be a centre of infection and this
infection will spread to the other parts.
Therefore, it is essential that immediate steps
should be taken to eradicate this trouble. Sir,
there are some voluntary organisations that are
giving nutrition to the children. One of them is
the Red Gross. They are distributing milk and
vitamin tablets. But that is only a drop in the
ocean. It cannot be sufficient for all the
children, much less for those who require
extra nutritional food.

Now, I would draw your kind attention to
rural water supply. In our country, there are
areas that have no easy sources of drinking
water. It is estimated that 97,000 villages
all over the country do not have any easy
source of drinking water. Most parts  of

western Rajasthan suffer from scarcity of
drinking water. It has been pleaded several
times on the floor oft he  House and

repeated requests have been to the Central
Government that the Rajasthan C?Jial Project
should be made a national project and given
priority so that many problems that exist in
the dry areas of Rajasthan could be solved,
problems relating not only to drinking water
but also to irrigation and rehabilitation
Facilities.  The allocation for rural water
supply in the Fourth Plan alone is nearly
equal to the allocations in all the previous
Plans put together and the Expenditure is
expected to be more than the sum provided.
Considering the difficulties which the people
in the rual areas have to face in getting this

most basic necessity of life and
considering the objectives of a Welfare
State, the existing Plan provision is  quite
low. With the present Plan priority,

there would be still over 1,50,000 villages at
the end of the Fourth Planin need of
proper  water  supply. To fulfil the social
objective of providing drinking water to all
our citizens at the earliest, a very high priority
has to be given to the programme of rural
water supply

Sir, 1 welcome the crash programme for

rural areas. It will provide education and
employment to the rural youth who are in
urgent need of it. I would like to draw your
attention, and through you, the attention of the
Government, that Rajasthan is a backward area
as far as industrial development is concerned.
Rajasthan provides a stable administration and
other facilities for this work and there are
many people who are keen to set up their
industries either in collaboration or
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alone in Rajasthan.  Therefore, special
attention should be paid to this need of the State

where it is required in great measure and
urgently. Small-scale industries should be set

up more and more and money should be
provided easily to the unemployed youth. It is
true that the commercial banks, the

nationalised banks, the State Bank of India and
corporations are giving loans to young people
who are in need of money for setting up their
own industries. They are providing them with
all  facilities  for training too. But
bottlenecks are so many when a person
actually goes to set up an industry there, He
finds it very difficult to do it.  There are so
many difficulties at different levels at different
stages. Today, if a person wants to set up his
own industry, he finds it very hard to do it in a
reasonable time. Though the institutions provide
attractive loans—on paper it is very attractive,
the Government gives about 95 per cent and
only 5 per cent is to be invested by the person—
actually to get the money, set up the industry
and get it going in order to enable the person to
repay the loan as well as earn something, is
a very difficult process.  This should be
looked into and easy methods and loans should
be provided. Of course, I do not advocate that
our banks and other institutions of credit
should lose money. But they should not make
it difficult for the young people who want
to utilise the facilities. ~Again I would say
a word about Rajasthan. Rajasthan is a
border area and there are roads that are in
unuseable condition on the borders. 1 had
been to the border areas, and what I saw was
the roads on the other side, across the border,
are 'pucca’ roads, they are easy for their soldiers
or their police to go round. But on our
border it is difficult for our people to go on I
our kutcha roads or sometimes in fieldi and it
is also dangerous.  In peace time I it is all
right, but during war time it is I very difficult.
During the last war it was difficult for our army
or our police to move easily. Therefore, 1
would urge upon the Government to
provide good roads because these roads are
built by the Central Government.

I would like to draw your attention' and
through you the attention of the government to
the fact that people in the rural 1  areas,
especially  those  who are  under-I
employed and unemployed, are finding I
it difficult in these days of rising prices j to
meet their expenses. Therefore, cottage
industries which are already in existence there
should be given encouragement and
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[Dr. (Mrs.) Mangladevi Talwar]

money should be provided for different types
of work. They need money apart from that
electrification is very essential for this
purpose. Therefore, although the State is doing
their best in this direction, for instance, to
provide electricity to many villages, they need
money, they need help. I would , therefore,
request the Finance Minister to consider this
aspect of this problem. With these words I
support the Appropriation Bill.

st o gwo Wew (fagiz) :  3u-
wafa o, A% §9 Fgv & WA 9 uF
ara &1 fors F¢ Far Jgar g 1 s Wi
i feeel wefafameoa & @ @m WY
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feqr v o1 B o #18 aedl omEe
% Zfaw Far wrgdr § 98 6T AT A
AT 5 | FUE 50 TR A TEATE
£ | ¥E am7 2 @1 4% A% 3 F ql
¥ greAre qrfr g 41 FY g a7 3
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@+ got ¢ afwa 2fan & & 9% 97 a7
fs Ag T T AT ST § AT AT AT 2
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gifrrzs w@vs &1 %97 §) TwlAwa #
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wa AN ¥ faa 20 Thime waeT A
20 Sf5ms srAar # o go TAE TrEN

|

n;

% 1z feafy 7 ofe o sTT &1 oA
fzarmr avgar g
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& qza 34 71 aia famy anar 8 o 225
w1 A 7 19 ¥ & oA G @i w0
F FL I AW A2 A wT 54 9fy
qérar A Fial g1 orat & 1 gl 3w Ay
FoA WATAT TR A A i
g fw sresre 24

SHRI MONORANJAN ROY (West
Bengal) : Mr. Deputy Chairman, Sir, after the
modification in the taxation the Appropriation
Bill has been placed before wus for
consideration and return. Now, Sir, during the
last two years the taxation has been more than
Rs. 450 crores. The result is a continuous rise
in prices. The Budget has not yet been passed,
the Appropriation Bill is still under discussion,
the Finance Bill is still in the Lok Sabha.
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The prices have gone up, and there is no sign
of any abatement but they are going up , and
this weeks wholesale price index is there.
They say that the increase is not very much.
But from our own experience we know that
the wholesale prices do not really keep any
relation with the retail prices. If there is one
per cent, increase in wholesale price, there is
no doubt there will be an increasel of 5-10 per
cent, in retail price.

Sir, this Budget is our and out a capitalis
Budget giving further relief to the mono polists
and that is why we found the papefs run by the
capitalists, the bourgeois papers hailing the
Budget as soon as it came out. We find it to be
true from the pattern of taxation. If you look at
the past 24 years we find how direct taxes have
gradually gone down and indirect taxes have
gradually gone up. In 1950-51 the ratio of
direct and indirect taxation was almost to the
tune of 50:50. Before that the ratio of direct tax
was much higher than that of the indirect tax.
Anyway, taking the First Five Year Plan, the
direct tax was 49.9 and the indirect tax was 51 ¢
1 per cent. In 1970-71 the direct tax has gone
down to 29.1 and the indirect tax has become
70.9. What is indirect tax? It is nothing but the
fleecing of the people, taxation on commodities
which means increase in prices and taxing the
pocket of the commoners.

Over and above this there is the Railway
Budget which has already been passed. There,
again, freight has been increased. It is not only
the question of passenger fare but there is
increase in freight rate which means directly
increasing the price of the commodities. Now,
in this Budget it has been slightly changed.
Now it is 26 per cent, direct tax and 74 per
cent, indirect tax.

Sir, during the elections in her speeches our
Prime Minister, Shrimati Indira Gandhi, laid
so much stress on curbing monopolies. Now |
will give yon some figures of how monopoly

has been curbed. The following are the
figures :
Assetsin  crores in Rise in
crores
1963-64 1966-67
Tatas 418 551 133
Birlas 290 510 28210
Mafatlal 46 127

Even now, after the passage of the Mono-
polies Act, from August 1970 to April
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197" 97 licences have been issued, out of which
more than half have been given to the
monopoly groups. Birlas have been given 8
licences. Tatas have been given 10. Singhanias
have been given 7. J. K. group has been given
6. Sri Rams have been given 4. Sahu Jain have
been given 3, Dalmia 2, and so on. We have
been told that these licences have been
given in
order to develop the

M. developed areas of the country.

under-3 P.

But, Sir, it is not at all a fact. We know
that licences have been given to the ! most

industrially developed cities in India I do not like
to mention names, but it is. there and they know
it very well. And knowing it full well, they have
given licences to the monopoly groups.

Regarding foreign capital, we are inviting
more and more instead of curbing their loot.
Nearly Rs. 200 crores are taken away annually
by these monopoally groups who have 561
branches spread over India in chemicals,
textiles, foodstuffs, banks, leather, etc. The 223
foreign companies with so many branches that I
have ment!on"d, earn huge profits and annually
they remit nearly Rs. 200 crores. Instead of
stopping that loot, more and more foreign
collaborations are allowed. In 1968, 130
foreign collaborations were allowed. In 1969,
the number of foreign collaborations allowed
was 135 and in 1970, it was 183. That is how,
Sir, they are curbing monopoly and doing
garibi hatao. If you see the profits of these
monopoly groups, of these 422 companies,
from August 1970 to April 1971, within nine
months, their profits have increased by 27.5 per
cent; the amount is Rs. 162 crores. While the
big industries, the monopolies, are thriving at

[ RAJYA

the cost of the people, the small and medium
industries are gasping, and one after another,
the small and medium industries are being
closed down for want of finance, for want of
raw materials and for want of market also. The
procurement of raw materials is an
insurmountable task for the medium and small-
scale industries. Getting a market also is
difficult for them. From our personal
experience, I can say that in Howrah there were
very good engineering units run by ordinary
workers. They work by hand and they are very
skilled. The Howrah engineering workers have
earned a name in India. These were small units
having three or four workers. Almost all of
them have been closed down because they do
not find a market, they do not find raw
materials and they have not got any finance.
After
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the nationalisation of banks about which we
have heard so much, how many small and
medium industrial units have got any loan
from these banks? I ask this because a number
of small and medium industrialists have
approached us and told us, "It is impossible for
us to get any loan from the banks. The Tatas
and Birlas get the loans. The doors are open
for them. They get loans not only from the
banks but also from the LIC and other
sources." Sir, this is the policy pursued by the
Government of India. There is no wonder that
our country has come to the lowest position in
the matter of development and production,
compared not only to the advanced capitalist
countries but also to Asia and Africa. I do not
like to mention here about the development of
China because that is known to everyone.
What ever we may say, in 1949, two years
after our independence, they became inde-
pendent and within a short period—it is not a
question of atom bomb or hydrogen bomb—
industrially and agriculturally, they have
developed and gone so far ahead that we
cannot even be compared with them.

[THE VICE CHAIRMAN (SHRI AKHBAR ALI
KHAN) in the chair]

It was only because they started outright to
deal with capitalist economy, and and they
started with a new economy, a new outlook,
and they proceeded with that and that is why
they have been successful. Even several Asian
countries, several African countries have
advanced much more than we have been able
to , because the whole policy of the Congress
Government for the last twenty-four years is to
appease, help, in all ways the monopolists to
develop capitalism at the cost of our own
people. The other day the Deputy Minister of
Finance said that production is the main factor.
We have heard it for the last twentyfour years.
We remember Mr. Nehru said, either produce
or perish. Yes, the workers produced. What
has the National Labour Commission said?
"Production per worker has increased by 63
per cent during 1952-64, but his earnings
remain almost static." Not only have the
worker's earnings remained static. It is a
shame that his real wages have gone down and
they have gone down much below compared
to 1950-51. In some cases his real wages are
far below that of 1939, the pre-war days. This
is the prize that the workers have got by

producing more. The other prizes are
unemployment,  retrenchment,  increased
workload and wage-cut by way of

increased prices.
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The other day the Government of India
refused to give an increase to the Central
Government employees. The Central Gov-
ernment employees only asked for a smal-
rise because of price rise, but they have
been refused. This is the attitude of the
Government. Now, the number of workers
employed in West Bengal as compared to
other places in the country has gone down.
The number of workers in factories in West
Bengal went down very much in 1967. It
has gone down in Tamil Nadu, U.P., West
Bengal, Andhra Pradesh and Madhya
Pradesh. We have got very little industry in
our country. Whatever industries and
factories we have got—the number of
industries and factories has increased, there
is no doubt about it— even in them the
number of workers, instead of increasing
with the increase in the number of
industries and factories, has gone down.
How does this happen? It is because of
more workload and less number of workers.
In mines the number of workers employed
as compared to 1967 has gone clown today.
In tea plantations, in particular, during the
last twenty years more than 200,000
workers have been red iced, have been put
out of employment. We had a million
workers employed in tea plantations.
Today their number is only 8,23,000.
About 2 lakh workers have been put out of
employment. How is it that while the
number of workers goes down, production
goes up? It is because more and more
workload is put upon them, and with
increased workload less wages also. That is
how the loot is going on. Now let us come
to the attitude of the. Government towards
the working class; let us see how they deal
with wherever there is a strike or a struggle.
We see that they post CRP there. What do
the CRP people do? What are they for? I
shall come to it later on. We find that it is
the policy of the Congress party and the
Congress Government to back the mono-
polists, to develop capitalism. We find in
Kotah in Rajasthan only seven days be fore
the last election when the workers of the J.
K. Rayons went on strike demanding
bonus, sixteen workers were killed by the
police inside the factory.

This is how workers have been treated.
Aft< m this today we are told by the gov-
ernment : "Thecountryneedswagefreeze; the
country needs strike free period" and so on.
We were approached by the government,
but none of the trade union organisations
was willing to oblige the Prime Mnister or
the Labour Minister or to accept their
appeal for strike-free period. When the
workers are groaning under exploitation,
when the number of
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workmen is going down and down and
when their wages are being slashed by the
price rise and when compensation in
the form of higher dearness allowance is J
denied to them, how can they agree to ,
accept 'strike-free period'? The workers j
must fight back this offensive from the ca-
pitalists. On the one hand, wag<
workers are not increased and on the
other we find that the jute barons are being
offered Rs. 20 crores for modernisation
whatever it may mean. That means
further reduction in the number of workers.
In the jute industry 2 lakh workers are
employed. About 50,000 have already been I
retrenched and there is going to be further
reduction in the name of modernisation
because they will introduce automation.
That is the policy ofthe government today.
The working class must fight back and We
are determined to fight against this offensive.

My colleagues In this House have already

dealt with the problem of unemployment
which is very acute in our country. Shvi
Bhupesh Gupta referred to the number of
unemployed in our country. We are told that
for a crash programme to solve the problem
of unemployment Rs. 75 crores are allo'tcd—
Rs. 75 crores for about 2 crores of people—
and to crush the movements of unemployed,
the workers and peasants, Rs. 100 crores are
allotted for the CRP. We have seen what they
are doing in West Bengal. Throughout India I
they will do the same thing. This is how they
want to solve the unemployment problem.

Coming to the economic condition of the

country, what do we see? Whatever We may
say, whether green revolution or anything
else,
cereals. But Who has benefited ! out of that
green revolution? Only the feudal landlords in
whose hands lands are concentrated and the
rich peasants have benefited. What about
landless labourers ? What about poor peasants
? Has any land been distributed among them?
No. Agrarian problem is the crux of all our
economic problems today. The question is not
how many tractors have been produced. The
question is how many landless labourers have
got land in their hands. Twenty-years back the
Congress governments
passed Acts
distributing surplus land to landless labourers.
How many decimal acres ofland—not kattas
or acres
among the peasants? The other day, a toil'ng
man, a motor driver,
a story.

there was increased production of

in different States
abolishing zamindari and

ofland— have been distributed

was telling me
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In Punjab, the enactment Was there, that land
would be distributed. Then the 'Amins'

measured the lands and they told that such and
such person, such and j such peasant will be
given this land and ' they went away. Since they
went back, j the 'jo":edars' or the landlords came
out j with guns and they told them, "who is there
to take away my lands ? It is my land and I
shall kill them  outright". The police was there
and the police will always help and support them,
and not the poor landless labour. That is how
it is done.  On paper, it is written that land is
distributed among the peasants. But, in reality, the
peasants do not get the lands unless they are
organised, unless they can just develop their own
organisation and unless they resist those landlords
and the peasants. Exactly that happened in 1969
in West Bengal. The peasants we c asked
to take the lands because they were to be
distributed to them.  When the peasants went to
take the lands, the landlords took the help of the
goondas, bu' they did not get the help of the police
and that was why that government was toppled in
no time. Sir, we know this and we have got
that experience.

THE VICE-CHAIRMAN
AKBAR ALI
finish now.

fSHRI
KHAN) :You please

SHRI MONORANJAN ROY : The National
Sample Survey organisation has shown through
their surveys that in the rural areas, in 1960-61
the population under poverty line was 52% and
in 1967-68, the same National Sample Survey
Report show;;, that the population living under
poverty line has inci eased from 52% to 70%.
With this 70% of the population— we must
remember that 75% of our total population in
the country lives in the rural areas—Iliving under
poverty line, can we expect that there will be
any purchasing power, that there will be any
increase in the purchasing power? Unless the
land? are distributed among the peasants, ig the
rural poor, among the landless labsurers, no
purchasing power can be ] increased. There may
be a slight increase I in the national income.
But, that does I not mean that the income of
those peasants, those poor people, has increased
or that there is any increase in the real earning.
If the purchasing power is go'ng down so low,
then Sir, inspite of all the attempts and efforts
on the part of the working class to  produce
more, who is there

[RAJYA SABHA ]
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:0 buy? There is no one to buy unless the
purchasing power is increased. That is the crux
of the whole problem today.

Now, Sir, regarding the resources
they ask as to wherefrom they wil 1
the money. Yes, there is money,  Sir.
But We do not touch that money. What

is the amount of the black money in our
country today? Your own Committee,
your own Wanchoo Committee, has f >und
that an amount of nearly Rs. 2,000 crores
goes underground every year as black
money and it has accumulated to not less
than Rs. 10,000 crores. Sir, with this Rs.

10,000 crores, we can do many things,
w'e can solve the unemployment problem
and We can distribute the lands to the

peasants, if we have the mind to do that.
You should realize the black money.
Now, Sir, there is tax evasion. What
have you done about that? You can
shoot down workers; you can shoot down
the peasants. But you cannot touch the
black marketeers, you canno . the

owners of the black money; and you Cannot
touch the evaders of tax also. Tl of taxes, the
arrears of Income-Tax,
are to the tune of Rs. 731 crores.
the policy ofthe Government of
Indiais. Is this the policy of 'Garlbi Hatao'
and of bringng in socialism?

That is what

Sir, even the poor workers' contributions to
the Provident Fund, deducted from their Wages,
are being utilised by the employers and again
and again in this House they have raised this
quesl on. But have they brought any en; Ctment,
any law, to give them any stringent punishment,
to teach them a lesson? No. If the Workers go to
the house of the employer to get the Provident
Fund money, they will shoot them down,
because it is the fundamental right of the man to
evade taxes, to have black money and to usurp
their own workers' money. It is their ,,right to
have black money and to usurp the workers'
money but we have no right to go before their
houses so that they may be gheraoed. So there
must be an enactment against ghcraos. That is
the way our country is taken towards socialism.
The public sector is a den of corruption and
faulty planning. Can we not get some money
out of the public sector? There is no reduction
of non-developmental administrative
expenditure and it is increasing in alarming
proportions. During the first, second, and third
Plan periods it has increased to 100%. Now the
bureaucracy is developing into an
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empire of its own and is inflating its pockets at
the cost of the people. If the Government has got
any pious wish even, they should look into that.
They cannot move an inch without the
bureaucracy. In this House replies are given what
the mcrats supply them. They gve one reply
yesterday and another reply in a different way to-
day. We oppose this Rs. 100 crores for the CRP
and shall oppose it. Do you intend to nationalise
the monopoly houses or intend to have a
moratorium on foreign debts? Do you intend
curtailment of the foreign tours? Nothing of the
kind you will do. You may bring constitutional
amendments but the question is who is going to
implement them? Will it be the bureaucrats who
are not people's men, who are against the people
and Who always move against the jn’;erests of the
people. We know the fate of the abolition of
landlordism and j di bution of land to the peasant.
I need not quarrel with Mr. Yajee but we [ have
our experience about that. With j these words, I
conclude.

SHRI JOACHIM ALVA (Nominated): Sir,
there are a number of points I would like to stress
upon but [ would like to first ! and foremost go to
our Air Force. Under ih ¢ Third Plan Japan, from
1957 to 1971 allocated 12,000 million dollars for
Defence. Now under the Fourth Plan, Japan for
1971-75 has allotted 16,000 million dollars for
their Defence. The USA have spent 8,000 million
dollars on nuclear weapons, in 1968. This is a
colossal sum compared to the nearly Rs. 1500
crores we are spending on Defence. I have seen
the days when we started from Rs. 300 crores in
1960 and how we have come to nearly Rs. 1500
crores. Ours is a very great country. We have
tremendous capacity. The Hindustan Aircraft is
the pride of our land and we are capable. Ou
young men and women in,the South are not
employed in all kinds of jobs as they ought to be.
There is more capacity in the men and I have
been insi ;t'ngfor the last 30 years that we should
have an Air Force larger than that of any country
around us. Whether we like it o: no', that should
be the target. We are includ'ng China. China
started 20 years ago with some help from Russia
bu'; is coming up fast in Navy and Aircraft and
also in its nuclear capacity. We are in real danger
now. After all we cannot underestimate what
Pakistan did in Sri-naga-'. The enemy was at
our door and j they swooped down for 8 minutes
and 10 ; seconds are enough to bring down an |
enemy plane possibly and we let them go. '
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I would like the Government to take a very
serious view of our air strength or air weakness,
whatever you may call it. Are we strong in an
ordinary manner? Are we strong in a moderate
manner? Or are we strong in an above the avc:
age manner? [ must say that we are not strong in
any of these three categories. We are not strong
either modeiately or even ordinarily; nor can we
be said to be highly protected. Sir, wc have first
class Air Force Officers, but especially when
France has been able to produce planes that arc
supplied to Isracl—and even Pakistan has got
some—why can't we with 25 or 30 years of
aircraft making experience in Bangalore? Why
is it we cannot produce more planes? Sir, when
Hitler was in power, Mr. Alfred Speer was his
War Minister. He was in Jail for 20 years and
he has just come out and while he was in prison
he wrote a book and it is amazing what he says
there in thai book. That book is Inside the Third
Reich, Memories by Alfred Speer. He was
architect and he became a War Mil. He
compares Germany as it was in 1939 when the
war started and as it was in 1944-45 when the
war was about to close The first period was
when they were developing and the second
period was when the Allied and American
bombs were fall ng there but at that time France
and Nearer-lands were in their hands. These
pas. es are terrifically revealing. A careful
coirpa-rison of their state shows clearly the s ate
of our helplessness. I am mentioning Hiterlite
Germany because 25 years ; go they were much
more strong; they * having more fighter planes
than we 1 dreamt of. This is what he says on
page 407 of his book Inside the Third R<
Altogether during the last phase of the war
12,720 fighters were delivered to the troops
which started the war in 1939 with only 771
fighter planes. If five fighers can be assigned to
each enemy aircraftthe bombers can certainly be
shot down. It means each bomber to be shot
down cost? five planes going up and losing one
fighter. If five fighter planes are to be set aside
for shooting down each bomber, how much
they would require ; this is how they proceed.
And you know how Germany threatened the
whole of Britain wiihall sorts of bomb;,
invisible bombs and the like. Today with all the
engineers that we have got can't we do it? We
had a Defence Science Adviser to Government ,
Dr. Bhagwantam about whose appointment I
have always been 1 cal. He was certainly no
Cornpari en to Sri Jolly Zefferman who was
Scient'fic Adviser to the British Cabinet in tin e
of
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war. | had an opportunity to meet him when he
came with Lord Mountbatten. Mr. Bhagwantam
bears no comparison to that man but fortunately
we have got a new scientist in charge of the
defence industries. In regard to air defence We
are really in a bad state. It is better to say that
we are not strong and try to make ourselves
stronger and be ready for any eventuality. We
do not know what will be our fate if perh ips we
had a strong at tack by Pakis tau and a lesser
attack by China. I do not know whether we can
stand on both the fronts. Now the Pakistani
planes come right under our nose, pass over
Srinagar for eight minutes without any attack by
us. Ic does not satisfy us when we are spending
lakhs and lakhs. This kind of thing would not
do. Better it is that we build up an air fleet, both
civil and military, that will be equal to the
occasion and  that will not go down
anywhere.

Now, according to a statement given on the 15th
July in this House we have an air fleet of 70
aircraft. What a colossaly small number? When
I was flying to Moscow once I looked out when
nearing Moscow and I took the trouble of
counting the aircraft down there on the ground
and I counted a fleet of ago air-That Was about
five years ago. Now if Moscow has got 250
aircraft in one single airport what is our 70
aircraft forth: whole of India? When We have
only this 70 aircraft What is our fate? Our air
force has got to be modernised and has to be
made as b'g and as efficient as that of other
countries.

If this country has achieved so much in
twenty-five years what is the use of our tah-nted
yjungmen gong outside to other countries and
not delivering the goods fo»- u;? The Navy is
rathei in a poor state. China has got 'C class
submarines and bill stic missiles. It has got 32
submarines, 24 destroyers, 95 mine-sweepers
and as against this India has got one aircraft
carrier, 4 submarines, 6 mine-sw * spers, 3 anti-
aircraft frigates, 2 cruisers. Clrna has got much
more. If there is trouble we will have a lot of
trouble on our sea front. In spite of our strength,
in spite of our huge population and resource, we
shall be helpless victims at the chands of
submarines. Time was when some of us pleaded
for more submarines.

[RAJYA SABHA]
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There is no secret about it. China has got many
more submarines than us. It is no use the
Defence Minister saying that it is all secret.
There is nothing secret about it. It is no use
sitting silent and saying everything is secret in a
state of helplessness and not moving in the right
direction.. . In the House of Commons during the
course of the second world war Mr. Winston
Churchill, standing on the floor of the House,
said—and I was amazed to see the picture"—We
want only two hundred pilots to win the war."
They made use of two hundred pilots from the
Polish pilots. What is our fate ? There are a
number of young men who want to become
pilots, but what is our fate? Even America has
gone a long way in copying Russia and China.
The Chinese have got their women to run their
submarines. The Russians have got their women
Captains to run their submarines, but our
submarines are shaped after [ he British
submarines. We are following the British
pattern. We have to move away from them. The
Russians have women running their ships. They
are all over and everywhere. I need not say much
about it. We are still backward. These countries
—whether they are socialist or communist—
have no sense of sex as we have. We are
concerned with the women who are coming up
in the next generation. If they show a picture of a
women in a man's arms for three minutes, wc are
terribly upset about it. I have given a Resolution
about it. We are concerned about our future. We
should take care of our young men and women.
In other countries the women have marched for-
ward tremendously. I think in America only the
other day I read that a woman has been made a
General. There are many women-pilots. {Time-
bell rings). It is a very serious matter concerning
defence. I must make some important po'nts. As
regards defence I would tell you that the USA is
spending 8,000 million dollars on nuclear
vVeapons representing nearly two per cent of the
combined GNP of ten countries, so much money
put together to destroy the poor Vietanamese
people.. In our case, as I mentioned the other
day, when the aircraft intruded into Srinagar we
could do nothing. I saw a p'cture about the
Vietnam war in the North Vietnamese
Consultate on the 20th. I saw anti-aircraft guns
firing at American planes and making it
impossible for the Americans to bomb them.
Girls were manning the guns. President
Roosevelt said : We shall not go into Indo-
China.  All this money we are
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spending is tied up. We  are tied up in a
manner that We have a debt of Rs. 750 crores
to America. This is all tied up with the PL-480

funds. This is a dangerous thing for this
country, to allow this money lying with us to be
tied up. Why is this?  Itis because of

America's tremen- I dous war where the persons
sitting in the 1 Pentagon are looking  after
it. Unless I we put these things right, we
cannot j go forward.  Sir, [ want to take some
eco- j nomic points now. The issued currency
in '"our country in 1951 was 1367
crores. As against that, we issued small coins
5.5 per cent.  You see, now people are short of
coins. Why? In 1969 we issued 4248
cores of currency and we issued only 3 per cent
of coins. In 1951 we issued 5.5 per cent
small coins and in 1970 we issued j only 3 per
cent. How canthe people I putup with such
a nonsense? It is the 1 duty of the
Government to provide more small coins and
not be short of them. And it is very
unfortunate. I also want to say. you mast
praise Russia for taking the largest amount of
our goods.  To the Americans and the British,
we went and asked them to buy our
goods.  While the Americans and the British
did little, j now Russia has become the largest
importer \ of Ind'an goods.  In the first nine
months of 1970-71 Russia imported Indian
goods worth Rs. 157 crores. Britain was
the fourth after Japan and America, Those
people talk oi' big business people.
How much money they pay? These are
important points, and 1 would like the
House and the Minister to consider the point
about the small percentage of coins issued. I
would appeal to the hon. Minister to put in
more small change into the common man's
pockets.

Sir, unless we improve the state of living | , of
our people and set a better standard, we cannot
progress. Our Ministers are using huge cars. They
are not accustomed to us'ng small cars. I
remember, the last time I met Mr. Robert
Kennedy, he walked from the Senate House to his
senate office. He never smiled. After that he was
killed. One hundred days after that he was ki'led.
He had eight children. He never smiled I asked
him, "Pardon me, Sir. your brother was shot
dead." He never smiled. Perhaps he knew that
death was coming. He was walking from the
Senate House to his Senate office to a place as
distant as the Hyderabad House. I want to know
whether any Minister from the Parliament House
to the Secretariat has ever walked. Pandit

Nehru walked in 1964 just to show that it could
be done, that he could walk. The late Shri Lai
Bahadur Shastri and others did that. I want to
know why Ministers. have very big cars. The
Chinese stopped wuse 01 all foreign
commodities; the Russians d'd the same.
Butstillw: are  making use  offoreign
commodities. In our country we arelivingfor a
few, these 200 people. . . (Interruptions) I
know how you voted for the Maharajah
last time. You want to do like that. How
can this thing be put right ?  Then Sir, we
have got Rs. 15 crores of reduction in tax. We
have to put up the deficit financing to Rs. 235
crores. Unless the Ministers set an example by
their living, by not using their big cars, what i s
the use ? And this country cannot be put right.
Pandit Nehru Was never tired of telling us in
the Foieign Affairs Committee in  Parliament
House to set an example. Sir, I can understand
the Prime Minister going in such a car. But what
about the other young people who want a car?
Even then, why cj nnot they use a smaller car?
If Mr. Robert Kennedy who 100 days before
his death could walk from the Senate House to
his Senate office and beyond Sir...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : It is dangerous to walk with
you.

SHRI JOACHIM ALVA : I have nothing to
do with it. 17] less we bring down th< standard
of the M'nisteis and officials I'ke the ICS
people", we cannot progress. I war ! to po'nt
out how the ICS men get all the things done in
Delhi

A former Defence Secretary, it was
reported, got a rent of Rs. 8,000 per month for a
house here. I read out an entire list in the Lok
Sabha how all sorts of facilities were given to the
I. C. S. officers to build their colony. May 1 pay
my tribute to Mr. Jairamdas Daulatram, when
he was the Minister of Food here,
how, it was reported, how he was offered a piece
of land by the 1.G.S. people and he  nobly
declined it? He is a greatpatriot. He is
living in a government house and if God, per
chance, takes him away, his wife and his son
would be permitted to stayinthisplacebythc
Government. He was a companion of Mahatma
Gandli . He was shot at in the 1930 Satyagraha
in Karachi. He was then the General Secretary
of the Congress with Pandit Nehru. He used to
eat C class food though puting A class. I have
seen it with my own eyes in the Nasik jail in the
Thirties.  (Time-bell rings.) No, Sir. I must
continue.. .
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) :lam sorry.

SHRI JOACHIM ALVA : No, Sir. You are
giving so much time to people who obstruct the
House, Mr. Rajnarain especially.

Now, as against these I1.C.S. people are a few
great men in the I.C.S. headed by Netaji Bose.
There have been Mr. H. V. Kamath and Mr. R.
K. Patil. Ne:aji perished with glory. Mr. H. V.
Kamath has neither a car nor a house to stay,
and Mr. R. K. Patil is forgotten. All the rest of
the I.C.S. men are living in extraordinary good
style helping each olher out of rackets. It is like
taking out somebody's wife quietly and yet
being legal.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : All right, Thank  you.

SHRI JOACHIM ALVA : I have taken note
of it. Nobody seems to be worried about it. |
mentioned to our hon'ble Finance Minister , Mr.
Chavan, at a meeting about the Budget. I told
him, "You are a bold Minister. Please bring up
a Budget which has a bold programme for the
masses of India so that people may admire
you."

(Time-bell rings.)

Now just 200 families are enjoying all the fat
of the land, with crores of rupees at theY
disposal. I would have given the mfacts but I am
rushing for time. Some of them own ten to
fifteen cars' in then-house. How can you carry

on with this standard of living , with this kind
of economy ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : All right. Thank  you. Mr.
Shyam Lec.1.

SHRI JOACHIM ALVA : My last point. I
am sorry you are very equal to me, excuse me.
Coming to refineries I want to know how Rs.
225 crores were remitted in three years. The
cap'tal employed by Caltex was Rs. 16.92 and
the refinery accounted for Rs. 9.26 crores of
capital. There was not a single Indian
shareholder. And between 1968 and 1970, three
years, Caltex send out Rs. 44 crores. Where
does all this money come from? I have got more
figures. But the hon'ble Vice-Chairman says
"No". I will have to submit to him because he is
a very important man. Thank you very much.
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*SHRI SANDA NARAYANAPPA
(Andhra Pradesh) : Mr. Vice-Chairman Sir,
I am very thankful to you for giving me an
opportunity to speak on the Appropriation
Bill. At the same time, with your
permission, Sir, I would like to speak in
my regional language, Telugu.

Twenty-three years have elapsed since we
attained independence. We did not attain
independence easily. After we struggled a
lot and after so many sacrifices and
bloodshed under the leadership of Gandhiji,
we attained independence. The people of
India stood behind Gandhiji. The people of
India co-operated with us fully in the hope
that Satya and Ahimsa will prevail and they
expected that our Govt, will function on
these lines. We attained independence. The
p op'.e felt happy. The people expected that
after we attained independence poverty will
be removed, justice will be done to all and
our financial resources will be improved
greatly. They expected that society as a
whole will feel happy and prosperous. In our
country 80% of the population live in rural
areas and earn their livelihood mainly on
agriculture. The remaining 20% of the popu-
lation live in urban areas owning urban and
landed property. They are rich and live
happi

The majority of the population who had
expected great changes towards welfare

#Original speech 'n Telugu.
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felt disappointed and discouraged. We had
made so many plans and promises. In spite
of so many plans and programmes we find
that the benefits which should have accrued
to the people did not reach them at all. The
poor people have not been benefited at all
and as a result of this discontentment and
distress increased among them. We find that
unemployment has grown to a large extent.
We find that the educational policy has been
changed frequently and so many times that
the new generation suffered very much.
Both the Centie and the States had no
systematic educational policy. This is really
distressing and deplorable. If a country
should progress it is absolutely necessary
that we should have a National Educational
policy. The Government of Mrs. Indira
Gandhi should take this matter seriously and
give the necefsary directions in the matter.
If we take proper steps in this connection
then internationally also we can rise in
stature and the fruits of freedom which we
got under the leadership of Gandhiji will be
beneficially utilised to all sections of society
as a whole.

We are implementing Plans and for this
purpose we are taking loans from foreign
countries. This foreign debt has in
creased to alarming proportions and the
interest on foreign debt has mon
very heavily. During the British regime
we used to say that even the child in the
womb of the mother is under debt. Even
today we find that we are indebted to the
extent of four thousand to five thousand
crores of rupees to foreign -countries.
This is really sad and burdensome and it
is our duty to see that this indebtedness
is reduced to a large extent. The money
which we get from the foreign countries
should be utilised in the development of
the industries so that they are iun success
fully. We should spend this money very
carefully so that the country's production
is increased, there is allround development
everywhere, expenditure should be reduced
to a large extent t and then national income
also goes up. The per-capita income
of the people will a'so
increase. If we are able to do all these
things then the country will be happy. The
Budget should be prepared on the basis of
the above plans but what we find now is
every year taxes to the extent of 250 crores
of rupees are levied on the common man.
The result is that the labourers and the
poorer classes of people suffer. If we go to
the villages, we can see oow the villagers
and Harijans live there and the horrible
conditions in which
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We find that day by day prices are rising
abnormally. For whose sake are we drawing up
plans, programmes and making legislation? If
these things are useful to the vested interests,
rich and landlords then we are not doing justice.
If this state of affairs continue for some years
then I am afraid that a serious revolution is
inevitable. This will cause great unrest among
the youth. It is the duty of the government to set
right these matters and bring about appropriate
measures.

Government have to collect arrears of
income tax upto 500 crores of rupees from the
industrialists and big capitalists. There are
officers in the Government appointed to collect
the same. What is the Government doing about
it? Why should not the Government collect the
money? We are deducting the money at source
from the Government servants. I could not
understand why we are afraid or unable to
collect the money from the big business people.
Therefore, the Government should definitely
collect the money due from income-tax from
them.

Next, we shall come to Panchayati Raj-We
had introduced a Panchayati Raj. After the
introduction of Panchayati system what we
find is that instead of the beneficial measures
and prosperity which we expected from the
system we find injustice, robbery and other
mal-practices like favouitirism taking place
there. This is what is happ;uing in the villages.
We have been seeing that after the election of
village Panchayat the Members go there and
elect the President. Afterwards whatever grants
and other favours are given by Government,
are all distributed to relatives and friends of the
President and Members of the Panchayat. I
wish to submit that we should improve the
village Panachayati system, enlarge the
electorate there so that it will be useful for the
prosperity of the village. I want that it should
be real Panachayati Raj.

Before independence the cottage and
handloom industries prospered a great deal
and developed well. Once a week or fortnight
fairs were organised in the big villages and
villagers use to sell their goods there. The
people of that village and the surrounding
villages come there in large numbers and buy
the goods they want at the fair.

Although the Government encourage the
cottage and handloom industries the industries
are not benefitted. There is a
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commission called the Khadi and village
Industries Commission. Crores of Rupees are
spent for the purpose of development of
cottage and handloom industries. They have
also established State Khadi and Village
Industries Board to implement the schemes for
development. But I regret to say that these
things are not functioning properly and loans
granted are not being collected. The
Government should take steps to recover all
the dues due to them. This will greatly help in
the eradication of unemployment and would
also help the Government in their stringent
financial situation. The Budget should also be
reorientated to cater to the welfare of the
people as a whole.

As regards Andhra Pradesh there is project
at Nagarjunasagar. That project can irrigate
thirty lakhs of acres of land. The Andhra
Pradesh Government have proposed a
Nagarjunasagar Pump Storage Hydro-Electric
Scheme and sent it to the Central Government.
That scheme may cost four or five crores of
Rupees . Before the end of the fourth plan
Andhra Pradesh will face severe power
shortage and scarcity and as a result of this
crops and industries will suffer, food and
industrial production will go down. I,
therefore, request the Government to approve
the scheme immediately and sanction it.

Under the drainage scheme the Andhra
Pradesh Government had requested the Centre
for a loan of two crores of rupees. I request the
Centre to sanction this loan. Floods come
every year and crops are spoiled.

There 1is also another project called

Srisailam Project. This is a very important
project. This is on the Krishna River in
Rayalaseema near Kurnool district. Srisailam
is holy place. There is a Siva-layam there. This
is a famous historical place. It has been said
that out of the twelve Jothri Lingams this is
one of them. Here the Krishna River flows at
the depth of thousand feet. We are
constructing a power project there. When Mr.
N. Sanjeeva Reddy was Chief Minister of
Andhra Pradesh. In 1958 Mr. Nehru our Prime
Minister laid the foundation ston of the
Project. But so far no sufficient progress lias
been made. Necessary funds are not being
given to complet the project soon. I had visited
the place 15 days back and learnt that the
progress of the projet is slow dm- to lack of
sufficient funds from the Central
Government. [ request the



213 Appropriation (JVe2)
Central Covernment to sanction the nece
ssary funds and complete the Project by
1974 so that the power shortage there will be
solved.

Mr. Vice-Chairman, Sir, 1 will take two
minutes more. I want to speak on the
handloom industry before concluding my
speech. In India after agriculture, hand-loom
irdustry occupies an important position.
Nearly four crores of people earn their
livelihood on handloom and ancillary
indiistries. The Central Government have not
formulated an industrial policy for the
development of handloom industry. As a result
of these ,ve find that the handloom industry is
in a state of collapse. In olden days handloom
industry prospered well. We had exported the
handloom cloth to foreign countries. A poet
has recited the following poem which explains
the importance and greatness of handloom
industry of those days.

"Noota iruvadi moora
okati muthyampu chippalo
chupu anati pravinyarr edi
netham".

noolu paga
mi ri pembenga
feenadu ittlun-

They used to. manufacture the handloom '
cloth very efficiently. The cloth was very fine
soft and of superior quality. 7 his handloom
industry is nc. w languishing. The Government's
attention is always drawn only tG the mills and
the power-looms but not to the handloom
industry. The mill-owners have got cars and
other facilities and they take full advantage of
the machinery of Government because they are
influential. Great injustice has been done to ihe
handloom industry. Government had imposed an
excise duty on powerlooms to safeguard and
protect the handloom industry. But in this year's
Budget it has been rem wed. Instead of giving
protection to the handloom industry the
Government have given encouragement to the
powerlooms and mills which are the handloom
industry's woist enemies.

We find that the handloom industry is
facing severe competition from powei looms
and mills. Instead of giving protection to the
handloom industry the Government is
encouraging Powerlooms and Mills to give
stiff competition to the handloom industry.
The handloom weavers who are in the villages'
are leaving their jobs in the villages and
migrating to other places for taking up
alternative employment.

Secondly. I wish to state that the Government
have now imposed an excise duty on al 1
counts of yarn used by handloom 1

[29 JULY 1971 ]

Bill, 1971 214

weavers such as 20, 30, 40, 60, 80, 100 counts
of various ;ypes of yarn for manu facture of
Sarees Dhcties and othei labrics As a resut of
the imposition «>{' this excise f'u'y the prices
of yarn of these counts have gone up
abnormally with the result that they ere faring
unemployment. The hand-loom weavers could
not get money from co-operative societies and
Banks. I request the Government to remove the
excise duty'put on these yarns of all counts
used by handloom weavers. Four crores of
hand-loom workers are living on handloom
industry for the past three or four generations.
It is the duty of Government to give sufficient
protection to the handloom industry.

We are importing large quantities of dyes
and chemicals for the benefit of Handloom
Industry. Besides the indigenous dyes and
chemicals are also manufactured in India. By
the imposition of taxes and heavy duties on
them the prices have gone tip. As a result of
this the handloom industry is unable to
withstand the competition from the
Powerlooms. 1 request the Government to
look into this matter and do the needful.

The Central Government have established
an All India Handloom Board to help
Handloom weavers. Under the principles laid
down by the All India Handloom Board all
State Governments are adopting the rebate
schemes, housing facilities for workers, supply
of improved appliances to handloom workers
at subsidised rates, the establishment of dye-
houses, the establishment of branch shops for
promoting  the  marketing of  cloth
manufactured by Handloom Industry.

I would like to point out that a rebate ofsor
i0%isgiven onallsaleof Handloom cloth in all
the States. But for the past two years the
Andhra Pradesh Government have
discontinued all the beneficial schemes
mentioned above intended for the benefit of
Handloom weavers whereas the other States
are implementing the beneficial schemes. I
request the Government to look into the
matter. I also request the Central Government
to issue a circular to all the States to all the
Ministries and Departments on the Handloom
Industry stating that they should give
sufficient protection to the Handloom
Industry* and they should use Handloom cloth
for their needs. This will to a certain extent
ameliorate the condition of handloom weavers.
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M\ Vice-Ch lirmnn , Sir, I would lite t°

make one more imp riant point. For th® purpos
of giving protection to the Hand" loom Indust
the Central Government had appo'ited
Powerloom Enquiry Committee. After th
recommendations of the Committee have bee
received an order was issued on 6th September.
1967 stating that coloured Sarecs should not b
manufactured in Mills and Powerlooms bu
should be , manufactured only by Handloom
weavers. They sent the orders to all the States.
But I regret to say that this order is not being
implemented. All Powerlooms and Mills are
now manufacturing coloured | Sarees to a large
extent. In this way if the Mills defy the Orders
and mamjt&Cture coloured sarees where will
the Handloom Industry sell their products? The
Central G1 /eminent order which was meant to
help the Handloom Industry has not really
helped it. I request that Gr/ernment should
enforce their orders of 6-9-1967 very strictly so
that full protection is given to the Handloom
Industry in India.

We produce very less cotton in India and
we are imparting five to six lakh bales of
cotton from abroad every year. Premium is
being collected by the All India Cotton Mills
Federation. I request that this amount may be
used for the benefit of Handloom weavers by
selling yarn at subsidised rates.

After the attainment of Independence the
Central and State Gv/ernments have
pledged that they will implement prm sive
measures and attain socialism but we find
that the Higher Classes of society , have been
benefited but not the backward I classes of
the society. The backward classes have
not been given sufficient re- I presentation in
the superior services, Cen- j tral and State
Ministries, Judiciary etc. I request that suitable
legislation should be introduced to give
sufficient representation ' to the backward
classes. Then only it is real socialism. I
request the G r/ernment to implement the
provisios  given in the constitution for the
improvement of backward classes.  We find
that the jobs are given to higher classes only.
I suggest a new formula which is having a
socialistic  idea. For solving the
unemployment problem I request the
Government to see that jobs are not given
to sons of Officers, landlords and Big
Capitalists for sometime and jobs are given
only to the backward classes.
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Mrs. Indira Gandhi recently got a massive
mandate from the people of India to implement
progressive  legislation and to remove
disparities between different classes of society.
Lakhs of people have cro over to India from
Bangla Desh at this juncture and have diverted
the atten tion of the Government. In spite of
this our progressive legislation should not
suffer and we should not abandon our policies
of socialism

Lastly, I want to say a word about the tax on
Kerosene. Kerosene is used mostly by the poor
people. The tax on K'osene affe-jt the poor
people to a large extent and I want that the talc
on Kerosene should be abolished.

In conclusion, I request the Government to
implement all the measures which I had
mentioned in my speech. If all these measures
are implemented I am confident that the
country will prosper and we will be able to
introduce a. socialistic order of society in
India for the benefit of the Common man.

With these words I conclude my speech.

Thank you.

SHRI V. B. RAJU (Andhra Pradesh) : Mr.
Vice-Chairman, Sir, the Appropriation BjH
that is Dtfore the House demand from us a
huge sum which needs scrutjns by this House.
In fact, Parliamentary control over certain
financial matters is very limited. As you know,
Sir, we have been living beyond our means
and we have become indebted considerably.
Article 292 of the Constitution enable
Parliament to make a law or to place a
limitation on the borrowing pov\er of the
executive, the government, and also a
limitation on giving a guarantee, or on
standing guarantee to any company or
individual. Parliament has not made any law in
this respect. Sir, it is said or it is worked out
that during the last 15 years our indebtedness
has been growing at th; rate of one thousand
crores per year. On 31-3-70 both the public
debt ami the unfunded debt stood at Rs. 16842
crores. Mow it is almost a drag on our
budgetary resources, on our budgetary
revenues, and I do not know how the country
can in future face domestic commitments as
well as external payments. Sir, much of our
taxation or mobilisation of savings from the
private individuals. from the public, is not
correctly applied. If there has been a correct
application
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of this mobilisation either through borrowing or
through taxation to productive purposes, we would
not have felt the pinch of it :0 much. I can draw the
attention of the House to one s imple i tem which
may reflect the trend that in 1951 the expenditure on
police was Rs. 23 crores but today it is Rs. 100
crores. If we actually begin to analyse the non-
developmental sector, it has grown terribly; in fact,it
frightens whether this pattern of expenditure can be
arrested, whether the Government has the necessary
capacity to arrest such an unplanned, non-
developmental expenditure. Now, this heavy
borrowing, this pattern of expenditure mostly in the
non-developmental sector and also two very
unpredictable factors that is the weather and our nei-
ghbours which are not in our control and their
vagaries - now these factors do really frighten us,
and this is the proper time when we have to take
correct note of these things and apply the remedies.
Sir, I would like to ask the Government whether i t
has appreciated the seriousness of the times, whether
tbL is not the proper time to take to austerity
measures, whethei the Government has indicated
either through budgetary proposals or through any
other method, whether it has alerted the nation and
the governmental mechanism that it is necessary and
imperative that we took certain austerity measures. I
am afraid the Government has not done so. It seems
to me that the Government does not realise the
seriousness of the situation. What I am worried
about is — it is not merely a few crores more or a
few crores less for a particular department, — it is
the very attitude of the Government or the absence
of the realisation, of the recognition, of the
seriousness of the situation, that is worrying me. The
other day we were discussing about crude oil
supplies to India from outside. The Minister gave us
a picture how additions r- to our bill in terms of
foreign exchange are going to be there in the next
few years. Within the next five years our Bill will be
enhanced by about a hundred crores of rupees. Have
we actually taken note of these increasing prices and
our scarce foreign exchange resources and also the
dangers involved in our dependence over foreign
supplies of oil which is very necessary at a time of
emeigency ? In fact, the first thing where we have to
actually observe austerity is in the application of our
scarce resources including the foreign exchange
resources which also are scarce. That is why I am
suggesting that there
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must be effective  Parliamentary control
over the financial matters of the State.

Sir, there is the Public Accounts Committee
and there is the Estimates Committee. Then
there is also the Public Undertakings
Committee. I am afraid we do not discuss in
this House those Repoits with the same
anxiety and seriousness that we do in the case
of other reports.

There is a Finance Commission provided
for undei the Constitution. The Finance
Commission is constituted once in five years
by the Presidert of India. It works for a year or
a year and a half and then ceases to function.
Sir, I have been suggesting that the Finance
Commission must be functioning till the next
Finance Commission is constituted. It should
be a continuing institution. The purpose of the
constitution of the Finance Commission is to
watch tfee working of the State Governments'
financial functions to help the State
Governments in bridging up their budgetary
gap and in seeing how the Central revenues
could be distributed, partially or full)-, among
the various Stales according to their needs and
at the same time watch the Central financial
functions also. The Finance Commission
makes recommendations in the devolution of
the revenues and those recommendations are
normally accepted and there the matters end.
This House is a Council of States. In fact, it
will be necessary for us now and then to be
seized of the financial position of the States
also. Sir, the projection that is submitted to the
Finance Commission by the States is different
from what actually happens later on. For the
purpose of getting certain resources from the
Centre they give the Finance Commission a
particular projection, and later on they show
huge gaps and then take to deficit financing;
there are actually overdrafts. Then they come
here and accuse the Centre that monopolise
resources while the States are starved. This
leads to politics. Of late there has been almost
unanimous opinion that in the matter of
devolution of revenues there must be
rethinking and the States must be given more
autonomy, so and so forth.

SHRI CHITTA BASU (West Bengal) : Do
you yourself not think like that ?

SHRI V. B. RAJU : I am not criticising it.
My point is that a tension is developing. My
argument is that there is need for the
continuance of the Finance
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Commission even after they have completed
their work to watch actually the progress in
the States and the Centre about the actual
devolution of the resources. So my suggestion
is that the Government should consider this
proposal of continuing the Finance Com-
mission as a permanent institution.

Sir, in this particular Budget I have seen
that for the first time in the last one decade a
revenue gap is shown, and in the last ten years
there was no deficit on the Revenue account
side. There was only overall deficit. But for
the first time a revenue deficit is being shown
in this particular year. Might be it is for
various reasons out of which the Bangla Desh
affair is one. But I do not think they have
provided much for it in the Budget, so it is not
for that reason- Sir, the extra provision of Rs.
300 croies for the implementation of the Plan
needs a bit of examination. Last year also,
there was a shortfall of Rs. 150 crores. Now
we should see whether our machinery has
been geared, whether it has been actually
improved to such an extent that it can cope
with such an expenditure and whether that
expenditure can fruitfully be incurred. Sir, all
expenditure is incurred only in the month of
February. By lilt March, it would lapse. So the
whole expenditure is actually incurred in  one
or two months...

SHRI CHITTA BASU : I think you aie
speaking from your own experience.

SHRI V. B. RAJU : It is all sheer waste.
They keep quiet till December. The Finance
Ministry, as everybody knows, actually takes
the position of the mother-in-law. The rnother-
in-law's attitude is always to hold tight and
always bargain and ultimately do it as if the
power to do it is hers only. So, that is
happening here and also in the States. Sir, I
am afraid that our Plan is finance-oriented. We
measure our progress by our expenditure and
not by the realisation of the physical targets.
Therefore, as I said in the beginning, at a time
when the greatest measure of austerity has to
be observed, they are trying to provide so
much money which , in my opinion, may not
be fruitfully used. So it is necessary to see that
no pie to-day is wasted in fruitless
enterprises.
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Sir, the level of taxation has been very high
in these Budget proposals. It is one of the
massive taxation measures. With a massive
mandate, there is a massive taxation.
Everything is massive now.

SHRI CHITTA BASU : The mandate is
massive. The taxes also will be massive.

SHRI KALYAN ROY (West Bengal) : The
failure is also massive.

SHRI V. B. RAJU : Was this ma;m-¢ taxation
necessary ? Yes , it became necessary because
we wanted more money. But instead of
increasing the rate of taxes, why hasn't a
serious effort been made to increase
production and to mobilise more revenue with
the same rate of taxes ? Now, the anxiety on
the part of the Finance Ministry seems to be to
increase the rate of taxes rather than bestow
attention on increasing production-Sir, we
have been told many a time through reports,
through speeches, that the idle capacity in the
country is very considerable. And we have
been talking about it also. As I said, the Public
Undertakings Committee Reports should be
discussed for a week at least in this House; we
should take up every undertaking and discuss.
Sir, certain undertakings are managed by the
Finance Ministry. The Finance Ministry runs
two opium factories.

SHRI M. N. KAUL (Nominated) : Rather
risky.

SHRI K. R. GANESH : We have to do
that.

SHRI V. B. RAJU : The Finance Ministry
rims the Kolar Gold Mines also. The capital
put in by the Government in the Kolar Go'.d
Mines is Rs. 61,45,000. The loss is Rs.
3,72,42,000. It is half the capital employed.
There is one interesting thing. I do not know if
it is a printing mistake. There is one factory in
Calcutta—Mr. Kalyan Roy may know—called
the Silver Refinary. Here the Government
capital employed is Rs. 4,04,93,000. The
loss—I am requesting the Finance Minister to
check up and correct me—is Rs.
22,44,18,000. I could not believe it. I am
reading the figures. May be they are incorrect.
Capital employed is Rs. 4,04,93,000., the loss
is Rs. 22,44,82,000. In this House
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we have been complaining about the
management ofpublic sector undertakings. I
Want to make actually a comparison here and
show how it works where the Finance Ministry
itself is in direct control. This is the state of
affairs.  Rupees  four thousand crores have
been employed on public undertakings and
their  functioning is taken away from
Parliamentary control. Through casual
interpellations the matters come before us and
we only quarrel about some petty things. Who
is going to take care of this big empire ? Who is
actually taking note of it ? The other day a ques-
tion was answered saying that the Public
Undertakings Committee is there to look after it.
This is my suggestion, my request, to the
Government, that Parliament should be
allowed to have more say in the matter or allow
it to take more interest in the matter and know
more things. [Interruption) The private sector
has got to undergo a change and surrender to
the public sector. That commanding heights
should be attained by public sector is already
accepted. We have no quarrel with the private
sector. It will actually collapse in course of
time. ...

SHRI KALYAN ROY : But it is growing.

SHRI A. G. KULKARNI (Maharashtra) : I
want to know just one thing. You say more
Parliamentary control is required,
management menace is increasing. For every
small purchase you are asking questions here
and the officers have to collect so much of
information. Is it possible for them ? What is
your reply to that ?

SHRI V. B. RAJU : I never meant it that
way. | want only to oversee. We are the
watchdogs. I said it already and clarified it by
saying we Want to know much more. We
Want to say much more. We want to see
much more.

[MR. DEPUTY CHAIRMAN in the Chair]

Now coming to the borrowing by the
Government, Government guarantees have
been there to the extent of nearly Rs. 1,000
crores. The Government has actually
guaranted to the companies to the extent of
Rs. 1,000 crores. And audit objections have
been there in thousands, in tens of thousands.
In fact, according to the Comptroller and
Auditor General of India nearly Rs. 36 crores
as principal and Rs. 21 crores as interest have
to be realised, and this amount is overdue.
And the Government machinery is incapable
ofactually realisingthisamount. Now take the
arrears, the arrears of income-tax, wealth-
tax, gifttax, excise
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duty. It is about Rs. i,000 crores. I will give you
the figures, are Rs. 956 crores on 31-3-1970—
Rs. 841 crores for income-tax, Rs. 38 crores
Union excise duties, Rs. 47 crores wealth-lax,
Rs. 4 crores gift tax and Rs. 26 crores estate
duty. These are the figures are available in the
auditor's report. I may be wrong, I am subject to
correction. I am only trying to draw your
attention that nearly Rs. 1,000 crores are there
in arrears. And then this underproduction, these
wasteful expenditure, while all these things
have actually been kept as they are, increasing
the rate of taxation is not quite correct. There is
one more point, [lime-bell ring!). T do not think
there is any speaker after me. I will take only
four or five minutes more.

MR. DEPUTY CHAIRMAN : In any case
you must complete at 5-30.

SHRI V. B. RAJU : I shall do so. I am a
very disciplined Member of the House.

The other day a question was answered in this
House to the effect that in one month the
wholesale price index has gone up by 2 per cent.
Why has it gone up ? Suddenly foodgrains
have gone up by 3 percent. It is unusual.
We have 8 million tonnes of storage now.
Pulses have gone up by 7.7 per cent.  Another
funny item  that has gone up is sugar. We
have huge stocks of sugar and still sugar and
allied products have gone up by 6.8 per cent.
What is the matter ? Is there a market squeeze
? Very recently we have read in the newspapers
that in Andhra Pradesh the price of rice has
gone up  abnormally, even in the coastal dis-
tricts.  There have been lot of movements of
rice. I aiu afraid the middlemen are do'ng
this. I Want the Finance Minister to take care
of the money supply in the market. In 1951 it
was less than Rs. 2,000 croies. Today it has
gone upto Rs. 7,475 crores.  An increase of
more than  Rs. 5,000 crores in these 20 years.
There is so much money supply in the market
without corresponding increase in production. Is
it justified ? When we ask for demonetisation,
they say it is fantastic. All right. If there is no
demonetisation, let there be some other
method. Has there been

any proposal in the budget to bring out

unaccounted money ?

AN HON. MEMBER : Shri Nagar-wala
has done it.
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SHRI V. B. RAJU ; Has there been any
proposal in this budget to divert unaccounted
money to productive purpose ? No.

One word about regional imbalances. When
I speak of economy, I must mention that also.
The three financing institutions — Industrial
Finance Cor-poration and the other two — have
invested Rs. 1,000 crores. Sixty per cent out of
that — nearly Rs. 600 crores — has gone to
four States. Is this not imbalance ? Very
recently, we had an answer to a question in this
House. Shri Kulkarni may be interested in this.
In 1969-70, 35,450 import licences have been
given to small-scale industry.

SHRI A. G. KULKARNI : For what ?

SHRI V. B. RAJU : For imports, for quota,
etc. These licences were of the value of Rs. 65
crores. Out of these, 8,280 licences went to one
State. In other words, out of Rs. 65 crores
worth of licences, Rs. 21 crores have gone to
one State.

AN HON. MEMBER ; Which is that State ?

SHRI V. B. RAJU : I do not want to give the
name. This sort of investment is increasing. This
widens the gap and I want the Finance Minister
to examine this. I do not want to take any more
time. |

CALLING ATTENTION TO AMATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SHELLING ON THE ASSAM AND
TRIPURA BY THE PAKISTANI TROOPS—contd.

SHRI MAHITOSH PURAKAYA-STHA
(Assam) : Sir, I beg to call the attention of the
Minister of Home Affairs to the reported
shelling on the Assam and Tripura borders by
the Pakistani troops on July 26/27, 1971, killing
ten persons and wounding several others.

SHRI RAM NIWAS MIRDHA :

[RAJYA SABHA ]
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urgent public importance

I On the same day and about the same time, the
Pakistani Army opened artillery fire on Indian
territory at NAVAWDIP CHANDRA NAGAR
and MOTI-NAGAR BOP in Sonamura Police
station area as a result of which seven shells
landed inside Indian territory one head of cattle
is reported to have been killed

In the early hours of the 26th i nstant about
20 Pakistani artillery shells landed in the
Indian territory at HARIHARDO-LA in and
Police Station of BISALGARH resulting in
the death of one evacue from Bangia Dcsh and
injuries to four others evacuees.

m 26th July, 1971, between 1300 and
1330 hours, Pakistani Army Units opened
artillery fire across the international bolder on
Sonamura area in the Union Territory of
Tripura as a result of which four Pakistani
shells landed on the town killing two and
causing injuries to four Indian nationals.

In all the above cases our Border Security
Forces replied effectively silencing the firing
and shelling from across the border. We have
also lodged strong protests with the Pakistani
Government in each such case.

We have no information about the reported
shelling by Pakistan force across the
international border in the Sutarkandi area of
Gachar district on the 26-27th July, 1971. Five
civilians are reported to have been killed on
25th July in Village Gandak half a mil< south
Sutarkandi, as a result of an explosion in a
house. Further investigation is being made.

The Border Security Force is fully alive to
its responsibilities and has clear instructions to
reply effectively to an attempt by Pakistan
Army at violating Indian territory either by
intrusion or by shelling or firing across the
border.

SHRI MAHITOSH PURAKAYAS-THA :
Mr. Deputy Chairman, Sir, this is not the first
time that the Pakistan troops have opened fire
across the international border in Cachar
District from which I hail. In the past also, Sir,
the Pakistani troops have opened fire and
resorted to shelling on the Indian borders as a
result of which two Indian villages, i.he
villagers ofthese villages, have evacuated and
have moved to safer places. May I know, Sir,
from the hon. Minister what steps the
Government has taken to protect the border
more effectively and whether it is not a fact
also that our



